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T, I AR FTAGTY TRAdT HATAq
AT
< faeett, 9 WL, 2023
FT.3M. 2133(3).—Fea T ALHTL, FATAL (F2eqor) 7z, 1986 + fFaw 5 F Iufaaw (4) & a1
afsa watawer (F2eron) srfafa=m, 1986 (1986 =T 29) it amer 3 it ITETT (3) FTT Ta<T «i=<rdl T TTRT

FLA gU, AT & TSI, AT, 90 ||, T2 3, ITEE (i), HedqT F1.37. 884 (31), Iir@ 19 fiawaw,

1996 H TAHTIAT TAhTeA I TATALI ST T HATAT =l SATALAAT | FHferiad Fomes Fdr g, TaTq-
I SATEEEAT |, T27 5 % T, et 9= sia:eaaa T ST, sreid:-

"G. TTErsReor UH FAowstt a7 Bagmani &1, S 9= & At 7 gl, I & F=e-faged #
AEIAT FEA ST AT 3T AT 6 AT TT Fexl T TLhIT 6 ATHIET &, ST o TR
FeTeT FIXT I THSAT AT &, AT FHTAT % g * orw s =g 2 gerar 21"

[%T. &. 25/120/2015-ETHSE-A17E |
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Vii.
viii.

Xi.
Xii.

Xiii.

A ATEEAT TG & TSI, ST, 90 |, G 3, SUE< (i) § ATAGAAT F&ATH F1.377. 884(3T), AT
19 3w, 1996 FRT TTfT & 7% off 3fw wearaqadt weew Fuferfea sftm=eT deait gra o o,

ERILE

T, 758 (3), a4 5.11.1997
T3, 352 (37), AT 27.4.1998
1.3, 1085 (31), T 17.12.1998
1.3, 115 (), I 17.2.1999
1.3, 349 (), a1 18.5.1999
.3, 1082 (31), AT 9.11.1999
FAT. 757 (), a4 9.12.1999
T, 457 (37), 9149 16.5.2000
T.9M.1129 (37), I 18.12.2000
FT.M.1211 (37), I 18.11.2002
FT.3MM. 327 (31), AT 24.01.2022.
FT.AT. 625 (37), a4 08.02.2023
1.3, 1125 (31), ar<ra 09.03.2023

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 9th May, 2023

S.0. 2133(E).—In exercise of the powers conferred by sub-section (3) section 3 of the Environment

(Protection) Act, 1986 (29 of 1986), read with sub-rule (4) of rule 5 of the Environment (Protection) Rules, 1986, the
Central Government hereby makes the following further amendments in the notification of the erstwhile Ministry of
Environment and Forests, published in the Gazette of India, Extraordinary, Part-Il, Section 3, Sub-section (ii), vide
number S.O. 884 (E), dated the 19th December, 1996, namely:-

Note:

Vii.
viii.

Xi.
Xii.
xiii.

In the said notification, after the paragraph 5, the following paragraph shall be inserted, namely :—

"6. The Authority may invite experts or stakeholders, not exceeding five, for the purposes of assisting the
Authority in deliberations and discharge of its functions on case to case basis and as deemed appropriate by
the Chairperson of the Authority, with the approval of the Central Government.”

[F. No. 25/120/2015-ESZ-RE]
Dr. S. KERKETTA, Scientist ‘G’

The principal notification was published in the Gazette of India, Extraordinary, Part 11, Section 3, Sub-section
(i), vide natification number S.O. 884 (E), dated the 19th December, 1996 and subsequently amended vide:
S.0. 758 (E), dated 5.11.1997

S.0. 352 (E), dated 27.4.1998

S.0. 1085 (E), dated 17.12.1998

S.0. 115 (E), dated 17.2.1999

S.0. 349 (E), dated 18.5.1999

S.0. 1082 (E), dated 9.11.1999

S.0. 757 (E), dated 9.12.1999

S.0. 457 (E), dated 16.5.2000

S.0.1129 (E), dated 18.12.2000

S.0.1211 (E), dated 18.11.2002

S.0.327 (E), dated 24.01.2022.

S.0. 625 (E), dated 08.02.2023

S.0. 1125 (E), dated 09.03.2023
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